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IN THE CENTRA L ADMINISTRATIVE TRIBUNA L

PRINCIPA L BENCH: NEi DEIHI

O.A. No, 2145/95
1w Felo
New Delhi this theg7day of Feomazy 1996

Hon'ble Shri B.C.Saksena, Vice-Chairman( J)
Hon'ble Shri R.K,Ahooja, Member (A)
Promila Devi,widow

of late Shri Janeshwar Mistri,

resident of RZ-256/292, Galji No,4,
Geetanjali Park, west Sagarpur,

New Lelhi. seee.Applicant

(By Advocate: Shri U.Srivastava)
Versus

1. Union of India through the
Secretary, Ministry of labeurs,
Govt. of India, Rafi Ma rq
New Delhi.

2. The Protector of Emigrants,
Govt. of India Jaiselmer House,

Nansingh.Road,
New Delhi, +e+..Respondentg

ORDER
delivered by Shri B.C.Saksena,VG(J)
This QA has come up for orders as regards adnission,

2. Ve have heard the ld Counsel for the applicant,
be
The applicant has prayed for:- g directioniissued to the

réspondents to consider herf:ppointment as a Casual laboyr

(Peon) in their department against fresh & outsiders candidates, .

(/4,43 (
ithat the applidant hag worked

The brief facts hégb indicated
as Water Woman w.e, f. 15.5.89 in the office of Protector of
Emigrants, Govt, of India, New Delhi, Her services were
terminated w.e,f. 25-7-90. The applicant fileq O before
this Tribunal being Q1 No. 2859/9]1 vide order passed on

rwss dimissa. o
21-4-95¢ A copy of the judgement'has;beeg annexed as

Annexure A/2. The said decision was Xendered after finally

hearing the O\, 0Oy analysis of the pleadings of parties

the Division Bench was of the viewita interfere with the
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verbal termination of the applicant's services) 8¢t was
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also held that the termination was not arbltrary. The

applicant has filed the 2nd GA.

3. Id Counsel for the applicant has urged that the
present A is not for the same relief, as claimed in the
earlier (A 2859/91. From the order passed in the said O\,

we find that besides seeking a relief for quashing of the
termina tien order, the applicant alse sought a direction

to be issued to the respondents for regularisation of pher
services, The Division Bench held that the "Tribunal is not
competent to issue any direction to engage a person employed
on Muster Roll or employed eon daily wage basis or appointed
as @ stop-gap arrangement in leave vacancies, to be re-engaged‘
when there is categorical averment to the fact that responden}ﬂ
have no work." The applicant has flled an additicnal 5
affidavit indicating that some fresh candidates besides those
who previously worked in the department have been appointed.

Neither the date of the appointment is indicated in respect L
Their bye views wev kmq
of those who are re-engaged nor the number of ' 52 g

daye
u&eiéod, are shown,

4, Id Counsel for the applicant sought to rely on

an order vide Annexure A-4 passed by a Division Bench of the
Delhi High Court. In the said order it was provided us

as follows:-

"In case the respendents have sent the requisitiocn
© the eumployment exchange for emp loyment of persons like
the petitioners, and the petitionérs are qualified to fil}l
that job, then the respondents should entertsin their

applications and consider them for emp loyment also, ™
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5. . Id Counsel for the applicant before us submitted
that this A msy be dispesed of in terms of the above order
passed by the High Court. The applicant further alleged that
she had mede a representation to the rep ondents on 7-5-95
requesting for her re-engagement when others were be ing
re-engaged or freshly appointed to work as caswl labour under
Respondent No-2, The applicant alleges that there has been
NO response to the said representation. In the circumstance
we dispose of the A with the hope that the respondents, if
such @ representation has been msde, will consider the same
and pass: Necessary orders. We have deliberatly refrained
ourselves from giving any‘direction for re-engagement of the
apblicant. That would béf{he consideration of the respondent

No-2 on the basis of past record of the applicant, number

of days she has worke and if casual labours are te in Y
@Qﬁ a.\lmg \€$§<f ‘-nmmbg C"{ oo kA o{,ay% b{e e t/i{)%{_

engaged by themy the applicant's cand idature my also be ”

considered.

6. With the above observations the O\ ig disposed of

accordingly,
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(R.K.AH (B .C SHKa“NA; L
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